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de have heaxrd the applicant in person and the

learmed counsel for
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Tribunzl on 21,11.1989, 19,7..9%90 end 1L1.10,1990

the order dated 21,11,1989

disciplinery proceedings initiated a

o

88}

]

CJURGMENT (Q6e
(of the Bench delivered by
Kerthz, Vice Ghairman(J

.

nt has alleged that t

r back 2= in 19

ThIBUNAL

Applicant:

e spondents

1D person

ohri Mehavir
Sr. Standing

for the Stat
Haryana,
shri A ,K,. Be
counsel for I
Kamchandani, Coy
for the respond

KSHTHA, VICE CIALRMAN(J)

ADMINIZ A TIVe

Podne B
- - LS s

Hontiblie Nr, F.K

dents on CCP 4/9L,
'@ respondents have

deliberately disobeyed the interim orders passsd by
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the Tribunal had inauired
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as to why the respondents have not concluded the

the subs=guent order dated
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~order dated 11.10,1990, 'Shri M.K. Migls
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19.7.1990, the Tribunal directed the respondents to

conclude the inquiry and pass final orders as
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expeditiously 3s possible,, Finally on 11.10.1990,

the Tribunal after heering the lezrned counsel of

both pirties, directed that in the interest of

Justice, the respondents should péss final orders
on the inguiry before 31.12,1990 and communicate

the same to the spplicant,

2. admittedly, no final orders have been possed

by the respondents within the elimit prescribed in oux
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and Secretary to the Government of Haryana in his
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reply-affidavit has stated that he took overySecretary,
Forests, on 23.,8.1920 and since then, he took 2ll necessay
steps to get the ma2tier cleared expsditiously. Fe hes
stated that ¢ccording to the Rules of Business, the

matters of all ¢ l?SS_I Officers are submitted tc the

Chief Minister of the Stete through the Kinisti
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in-charge of the Department., Thus, according to him,

there is no deliberate disobedisnce of the orders
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passed by the Tribunal and that the metter i
under process. The respondents have also stated that

the matter now stands referred to the URSC.
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are not impressed by the reassns given by
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lani in his reply-affidavit. =dmittedly, the
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respondents Aid not comply with the directions of the
Tribunal that the final order should be passed on the

inquiry before 31;12.1990., The respondents had emple
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ime to do so as the inquiry was initiated as fax
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backk as in 1937.

4, In the circumstances, we hold thet there is
\l N ’ e
- no justificetion in proloRging the disciplinary case

ageinst the applicant eny longer and we hold that any

zction taken in regard to the disciplinary proceedings
after 31.12,1990 will not be legally valid and tenable

in la‘."]a-
5, CCP 4/91 is disposed of with the above diractions

and the notice of contempt is discharged.
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